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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, 'GULISTAN' BUILDING NO.6
PRESCOT ROAD, BCMBAY-1

CIRCUIT SITTING AT NAGPUR

REVIZIW PETITION NC. (N)1i7/95
in

0.A. No, 111/95

P.5. Pahurksr : . .Applicant
V/s.
Unicn of India & 2 ors. : . Réspondents.
: ‘ Coram: Hon.Shri Justice M.S.Deshpznde, V.C.
" b Hon,Shri P.P.Srivastava, Member (&)

TRIBUNALS ORDER: (By g{i:@%lation) DATED: <& -5 -9
(Per: P.P.Srivastava, Member [A) :

8 o
The applicant in the Review Petiti;;“REENammxﬁﬁikﬁw

out that neither he nor his Advocate could attend the Court
on the date of hearing and that the applicant has a good
case on merit and he has raised substantial question of

law and facts in the O.A. The applicant's reasons for
ccnéonation of delay‘was cosidered by us and we had

come to the coneglusion that there is no justifyable reascn

8 4

for condoning the delay in respect of cause of action
in 1989,
2. No material has been brought out iﬁ\tbé

™~
Revisw Petition which would warrant recansideriHQ\Qﬁ
3 —
the decision which has already been taken for dismissing
the application for condonation of delay. We therefore

do not think that the order dated 10.7.95 needs any review

‘w\,w/“L \

(P.P.Srivastava) (M.S.Dashpande)
Member (&) : Vice Chairman

and the Review Petition is dismissed.
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